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BEF.RE THE NATT.NAL GREEN rnrauNrAl AT xorMri i

OA No.60 ot 202a (EZ)

(Earlier OA No. 1STt2024tpB)

In re: News ltem Tifled "Jamshedpur Border Area Mining

Department Action- Kapari Ke Gauri Balu Ghat par Khanan

Vibagh Ka chhapa Balu Lade Tractor samet Anya saman

Japt?ppearing In sharp Bharat Dated g.1.2024

r, MqhroM)rposteo as

Seraikela-Kharswan, Seraikela 833 219,

t
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Applicant

Versus

Jharkhand.Pollution Control Board & Others

Respondents

counter affidavit on beharf of respondent the Deputy

order dated 28.2.2024 passed in OA No. 19l2O2W
No.72712Q23IPB in the matter of Gouri Balu Ghat.. ..

Commissioner Seraikela-Kharswan, Jharkhand in co
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IN RE: NEWS ITEM APPEARING IN HINDUSTAN 
DATED 25.11.2023 TITLED 
"गौरीघाटसेखुलेआमबालूकाअवैधखनन, माफियालगारहेकरोडोक़ों 
ाचूना"
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Jharkhand dury authorised hereby sofemnfy affirm and sate as
folfows:

1' That at present I am working and posted as the Deputy
commissioner seraiketa-Kharswar, at seraikefa being the
Nodar office for aff fogistic purpose and for fiting the affidavit
bringing on record the committee Report and as such I am
wet acguainted with fact and circumstances of the instant
case.

2. That I have gone through the order dated order dated
28.2.2024 passed in oA No. 19/2 o24tEz(Earfier oA No.
727t2o2gtpB in the mafter of "Gouri Bafu Ghat"by the
HON,bIE NATIONAL GREEN TRTBUNAL (NGT iN ShOrt) ANd

understood the contents therein.

3' That the instant oA was taken up by the NGT based on
news item retated to itegat sand (minor mineraf) mining
prevafent in the specific areas.

". i,:: ::"Y ""::o 
a| slom*ted rhat in view or the earfier: 6rolr or tn6 non,ir" NGT aateo 

' 
za.iz.'znzs, a Joint

committee compring of the District Magistrate, shte
poffution contror Board and Integrated Regionar office was

ffiz I seraiKela-nnarsawan I a li

=1\ 
RBg. lts.2$8l2006 / E-j'

ft\n;.teO:'t2-3-200F../ f/,
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duly constituted. The NGT had instructed the said

Committee to visit the site, collect relevant information and

submit a factual report within two months and transferred

the case to NGT Eastern Zone Kolkata Bench-as the matter

pertains to State of Jharkhand which lies under the EZ

jurisdiction.

The case was then taken up by the Hon'ble NGT EZ on

28.2.2024 as OA No. 19120241EZ., a Committee has been

reconstituted comprising of the Deputy Commissioner

Seraikela-Kharswan, Senior Scientist, Integrated Regional

office Ministry of Environment, Forests and climate

Change, Ranchi.

It is stated and submitted that the said Committee furnished

a detailed report with findings, collected photographs,

suggested remedial steps and action taken thereof with

valuable recommendation.

(Copy of the Report of the Committee

filed herewith as Annexure

ol )
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4. That it is humbry stated and submitted that the Mines and

Geology Department, Government of Jharkhand vide its

sankalp sankhya 563 dated 5.10.200s has constituted a

Task Force at district rever to review, foilow-up and control

the illegal mining activ1ies in respective district and has

further expanded their jurisdiction vide memo no. 11gg

dated 31.9.20'13.

(Photo copy of Memo no. 1 1gg date

31.8.2013, FIR no. 11t2024, seizure

List, photographs, FIR No. g4l2}24

dated 9.4.2024, FtR No. gSt2O24, FIR

no. 9612024, filed herewith as Annexure

...... 0.2=r..............)

5. That it is stated and submitted that the JSpcB vide its Ref.

No. 8-633 dated 1.g.2024 has directed the DC-cum-

chairman District rask Force (Mining) seraikera_Kharswan

and the District Mining officer-cum- Member secretary,

District rask Force (Mining) seraiketa-Kharswan to submit

Action Taken Report.

4lPage 4
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(Copy of Ref. No.

1.3.2024 fited

Annexure A.9..1

8-633 dated

herewith as

6. That the District Mining officer-cum- Member secretary,

District Task Force (Mining) Seraikela-Kharswan vide their

fetter no. 1sg/M dated g.g.2024 has furnished Action Taken

Report against iilegar mining in the right of the earrier order

dated 22.2.2024 in the instant oA. rt has been informed that

during inspection on g.1.2024 at 11:00 Am at Gouri and

sapra Balughat some irregurarities were found, an FrR was

lodged in the Kapali o.P. in the district of Seraikela-

Kharswan, vide FrR no. 11t2024 under section 414134 of

the fPC and section 4, s4, 21, 9 of the Jharkhand Mining

Rufes 2004, Mines & Minerar Deveropment Act 1952 and

Jharkhand Mines, prevention of ilregar Mining & Transport

Rufes 201T respectively.

(Copy of letter no. 159/M dated g.g.2024,

fetter no. S4Tlconfidential dated 1.4.2024

of DC Seraikela-Kharswan, letter no.

307/dev. Dated 1.4.2024 of Special

t
5
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Branch Ranchi, Letter no. 23lltidated

26.9.2024 of District Mining Officer

Seraikela, Enquiry report, vide report of
the Committee dated 6.4.2024, Seizure

fist dated 9.1.2024, Letter no. 654ll]l

dated 12.10.2023 of the District Mining

Officer, Seraikefa_Kharswan 
afong with

steps taken, fist of 30 numbers of FtR

fodged, seizure of 51 numbers of
incriminating goods/articfes, 29 numbers

of Raids conducted, 11 numbers of

arrests made and other refevant

documents fifed herewith as Annexure

7' That the statement made in foregoing paragraphs is true to
my knowtedge and the Annexure are true copies of the
originafs.

8' That I have gone through the statement of fact and
understood the same to be conect.

I
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9' That the answering respondents by reave of the Hon,bre

court intend to file additional statement if so required.

10' That this Affidavit with steps taken, in compriance of

order of Hon'bre Tribunar is fired bona fide and in the

interest of justice.

l.,
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I Drafted by: 
\+,rg.g-.

Debasis h Jyotish i, G p/Advocate, seraiketa-Kha rswa n

1f,ftfe

wnf

Dat€'
*t*@

tl.

-r.t/'-.-.-

,#tAe''bffilfft
i,n** GryrdlLelm,#fw

7

12



8

ANNEXURE 1

13



9

14



10

15



11

16



12

17



13

18



14

ANNEXURE 2

19



15

20



16

21



17

22



18

23



19

24



20

25



21

26



22

27



23

28



24

29



25

30



26

31



27

32



28

33



29

34



30

35



31

36



32

37



33

38



34

39



35

40



36

41



37

42



38

43



39

44



40

45



41

46



42

47



43

48



44

49



45

50



46

51



47

ANNEXURE 3 52



48

ANNEXURE 4 53



49

54



50

55



51

56



52

57



53

58



54

59



55

60



56

61



57

62



58

63



59

64



60

65



61

66



62

67



63

68



64

69


